fsi Implementation of

(b) within the limitations of aveilub'c
resources by way of line capacity. rolling
stoch  pre., additional wains have been
introduced on various routes/sections o
cope with the expansion in traffic. There
is no question of any section having been
neglecied or discriminated against in this
martter. Additional capacity is being
develop:d on certain sections to enable
additional trains being introduced.

Automgbile Plant from Austriia

2649. SHRI SHRI CHAND GOYAL :

SHRI E. K. NAYANAR :

SHRI P. RAMAMURTI :

SHRI GANESH GHOSH :

SHRIMATI SUSHILA
GOPALAN :

SHRI MUMAMMAD
SHERIFF :

SHRI P. C. ADICHAN :

SHRI S. K. TAPURIAH :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the manu-
facturies of Zeta cars in Australia have
mude un offer of a gift o a complete
automobile plunt capable of rolling out
12,000 small scars annually o some Delhi
tirm ; and

(b) whether the Indian firm has
uccepted the offer ?
THE MINISTER OF INDUSTRIAL

DEVELOPMENT, INTERNAL TRADL
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) und (b). The Delhi firm
who have spoansored a scheme for the
manufaciure of Zeta cars in India, have
intimated that their Australian collabo-
rators have made an offer to them of a
gift of plunt with a capacity of manu-
facturing 12,000 cars per annmum. As full

details of the offer have bput been
furnished, these have been called for from
the firm.

1:00 hrs.

CALLING ATTENTION TO MATI'ER
OF URGENT PUBLIC IMPORTANCE

Reporied Coutroversy by Pakistan over imple-

mentation of Kuich Award

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : | call the atteation of the
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Minister of External Affairs to the following
matter of urgent public importance and 1
request that he may make a statement
thereon :—
“The reported controversy raised by
Pakistan over the issue of implementa-
tion of Kutch Award.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : The
attention of the Goveroment has been
drawn to a report appearing in the Times
of Innia dated 5th March, 1969, alleging
that difficulties have cropped up in the im-
plementation of the Kuich Award.

The House is aware that a machinery
was established by India und Pakistan for
the implementation of the Kutch Award.
The officials of the two countries have been
meeting from time to time to supervise the
ground work in the demarcation of the
boundary as fixed by the Award. These
meetings are intended 1o iron out any diffe-
rence of opinion that may arise between
the two sides with regards to the actual
delineution of the boundary.

We have received a request from the
Government of Pakistan 1o hold unother
meeting of the represen:atives to deal with
i difference of opinion that has arised in
respeet of a feature on which control pillar
No. 6 is located. It is our expectation that
the two representatives will meet shortly to
consider the matter,

SHRISURENDRA NATH DWIVEDY:
The whole story of Kutch Award is a
sordid story of surrender by this Govern-
ment.

SOME HON. MEMBERS : Shame :

SHRI SURENDRANATH DWIVEDY ;
So for as the Award is concerned, it was
on account of pulitical considerations that
they gave the Award in favour of Pakistan.
MNow, it uppears that in spite of the fact
that the principles of demarcaiion have
already been decided, so far as delineation
is concerned, there is some dificulty. |
wiant to know whether the process of
putting pillars was to be finished in the
course of 4 year and that Pakistan is deli-
berately deluying this process. Hus it any-
thing to do with the political developments
in Paxistan ?
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I would also like to know what is the
area involved so far as this pillar is concer-
ned and whether Pakistan is considering
this area to be oil.bearing area and they
want this area also into their country. |
want a clear answer from the Government
on these points. Is it not a fact that in
the Award itself it was provided that in the
case of a difference, il will bz referred to
the Tribunal and, If so, why this matter is
not being referred to the Tribunal and why
it is that another Conference of Officials
has become necessary 7

$HRI DINESH SINGH: I am not
going into the meits or demerits of the
Award .  That has already been discussed
in the Hyise.  So far as the specific ques-
tion of th: hon. Member is concerned, after
the Award, the rules have provided thal
two representatives would be appointed,
one by each country, who will thea super-
vite the aciual implementation of the
Award by purting the pillars on the ground.
It is & questi on relating to demarcation aad
mips in coming to a dacision whethe - the
pillar has to be fixel os the ground as
given by th: Award. There hare been (two
mectings of the represeniatives. Apart lcom
that, the offiziils hive been mocting from
tim: 1o tims. They have resolved all the
differences that arose.  Tnere is on= differ-
ence that has not been resolved by the
officials ind that i3 in regard to coatrol
pillar No. 6 whidh is situated on a rocky
feature, 3| metres in height, having a base
of about 200 yarls with an araa of 22 acres.
A meeting hay been proposed by Pakistan
of the representiives 1o discass Lhis
matter.,

I may inform the House that the settiag
up of the pilars wi. eovisag:d in two
stagei.  Ine first stage was the settimg up
of the contral pillars and the Jdate provided
was beiween 25th March, 1968 and 15th
May, 1968,

SHR| SURENDRANATH DWIVEDY :
This control pillar No. & was n>: put at
all.

SHRI DINESH SINGH ; Then, the
next stage was the setting up of the actual
boundury pillars, wot the control pillars.
This waa to he done bstwesn (st O:trder,
133 and Jst March, 1909, Now, 59 cont-
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rol pillars have already been erected and
we ure in the process of erecting the
boundary pillars. We do no' know how
maoy houndary pillars will be required.
But it is estimated that the maximum
figure may be 900, may be less, say, 800 or
so. Out of these, 400 pillars have already
been fixed. We are now fixing other
pillars. This dispute has now arisen. [t
is our expectation that it will be resolved.

SHRI SURENDRANATH DWIVEDY ;
He has not answered whether that parti-
cular area is oil-bearing and whether there
a provision that, if there is a difference, it
should be referred to the Tribunal, not to
the Conference of represcniatives.

SHRI DINESH SINGH : | cannot say.
| gave the feature as it is known to me.
It is 4 rozky feature, o miny matres high
with so much diameter.

W goe e (g feeeh)
Araq, ag A mgw & & 5 oifeem §
¥q 330§ wAwl & Fanyg fageg dar
Aozt F gmw wrer e W
IT AT FTX F Afaa £33 31 A s,y
*F XK N 71 Pt & 13 3T TeMR
#oft Y a5 4 1 grdy @17 2z e qw-
I & wigr 3 e sz § afe
T A g7 A & g P gEsc
1 q:a gz ag awe fem @
fe @ a1% wo@ 9T qriwer &1 wrwAw
T qfREIA FT HTC F@ FT LT TR
& xgt o 37 ¥ % gfany e gfaw
A AT XN K 7oA gy & Qe
g7 g Fr 3a1 ag aeq & s ag S
frar freton % & gy & afes™ &
7 # @ o gk ge w3 & @ e
7z fet -1igza 97, fag favd v feax
wer v W § vws O I e d
for & & stere %1 99X gra ¥ afew W -
Tt @ AT a1 % s § wd gu e
aeerc ak o wraay I fr e Wi
wfas yf7 w1 017 oifeera &1 af fei
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I ? W WY Y AE WTRATAN I
a3 w7 foemr Tifgd

st fim fag: ani o= fe aw =
g9 #, 97 @9 WAAC ¥ GO AT WK
gHA JEAT (AT AR & ATT K1 | q@A
¥ ag g ark s 9Aa @ A 2 fw
A e swamg A WA

ot wwr ww g (fee q3T): weaw
wima, @ N wizg A sy fw 3z
qT JF F AT Ik AL G @ R
qIfEaTa #Y 876 /| IS W19 ETRAA
# qgr gmm, ®Wo nHo Ao ¥ Pt
fao amm A ar 2 FF ag /) & fx 7=y
¥ qifeew g9 F 0 @17 TEIT E W
A EERdT ¥ 9z gar g w wfafts
W AT # F7 6 idte ) gz A
fwar aqr ar wr S wEmEW & @z FIEAT
frar a1 f& & zo% Tt § sEwQ
FEA | UX W ¥ fF A Fem vany
fegr amor, w1 sMy & FAC O A
Juk fefows geeizma w0 & qa=
wy AT W M afeRaA sqrEr AEE
Ty wreT & garQ gAwrche agd
fe gg aft7 @ I@A FYIT 9gF & A
oY 25 owy & AT waEr off W W=
@ &, mifrera saren A & g
§ @ & w5t AgieT § g wigan § s
¥aT @y TR AT T Hrifoww dearie
PfeD gk § i ¥ ow g
gfa ot wra A afear & A
ot Wi wa v oA R 7

gl ax i ot dw & gU oWz
ar ek # Tad i gat o A rewed
Rl A ldR e waa
W EEYY oy W ¥ somT S s
wrh sl ?

o fitg fog : dwr Al e A
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W

7l, WsaW qErey, M W ofbw w3y
FLAGA BT AIT O, N e gy &
TEY | WEATT # ¥GT WYAT & IEE FIY
AT AqET T 2 & At ag sy g
2 fr o qur war a7 fe agt 9¢ ATE O
T a7 @ &, fasc fore® fgame & ¥
R ot wgn qu g g & agt afe-
B A & O grrt ge o §, e
qar =y WX qar & fe qgt &9 o
Azré TEY A1 1 w7 ® " wH) woh 7w
wiz 73 & AW gAY qEAAAE | WAk
9§ Ig R ORTA £ TEN AT WY
Agt b

FEO W AR At wue A fear
fr A @A wrva A ¢ FE0T ZW QW T
Wt qifewara 41 ) 2, AV & wg mwa

Kuteh dwerd (C.4.)

‘2w WA A yfn € zm ofeerw o

agh

@} gew ww sgEmT  (IRE) BT
A w2 J, g WTIA A gE w
Al

SHRI SRADHAKAR SUPAKAR
(Ssmbalpur) © The actual demarcation of
Ihe boundaries must be in uccordance with
the Kuich Award ftself, in accordance with
the map the is stiached 10 the Awerd. So,
my question i« @ why should there be a
dispule cven relating 10 these 22 ucres as
the hon. Minister has said ? Becondly |
wunl to know whether wome expert officers
of the Gujarat Government who know the
place and who hud been associated previ-
ously with the survey und setilement of
thet particular area ure associated when the
wctual  1alks  helwsen our represcntalives
and Paklsten's represeniatives take place.

SHR1 DINESH SINGH : Yes, Bir. The
representatives of the Gujarst Government
are asaociated with the implementation of
the Award and the surveving of the area.

S0 far as the question a8 10 how this
dispute has arisen is concarned, the dispute
is because of the pajure of a particular
feature. When the question of relating a
map oo the pound comes, some grousd
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rules have to be evolved. A ground ruls
was evolved that the boundary will be
related with the help of these coordinates
and correlated to the ground fcature so
that jutting out tongues and other land
features are not divided up provided the
shift is within o reasonable limit, If there
is u spur, vou do not split it but compen-
sale it in other ways. [t is because ot this
that this matter is under consideration.

12.14 hrs.

PAPERS LAID ON THE TABLE
Papers Under Companies Act, etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE & COMPANY
AFFAIRS (SHR!I BHANU PRAKASH
SINGH) : On behalf of Shri F.A. Ahmed,
1 beg to lay on the Table :

(1) A copy each of the following papers
under sub-section (1) of section 619A of the
Compinies Act, 1956 :—

(i) ta) Review (Hindi and English
versions) by the Government on the
working of the National Newsprint
and paper mills Limited, Nepanagar
for the year 1967-68.

(b) Annual Report (Hindi and Eng-
lish wversions) of the Mational
Newsprint and Paper Mills Limited,
Mepunagar for the vyear 1967-68
along with the Audited Accounts
and the commenis of the Compirol-
ler ann Auditor General thereon.
[Placed in Library. See No. LT-272/69|

(li) (a) Review by the Government on
the working of the Hindusian Salts
Limited, Jaipur for the vear 1966-67.
{b) Annual Report of the Hindusfan
Salts  Limited, Jaipur for the year
1966-67 ulong with the Audiled
Accounts and the comments of the
Comptroller and Aubitor General
thereon. (Placed in Library  See
No. LT-272/69)

(i) (a) Review by the Government on
the working of the Sambhar Salts
Limited, Jaipur for the year 1966.67.
(b} Annual Report of the Samblhar
Salts Limited, Jaipur for the year
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1966-67 along with the Audited
Accounts and the comments of the
Compiroller and Auditor General
thereon. [Placed in Library, See
No. LT-272/69)

(2) A statement showing reasons for
delay in laylng the papers mention-
ed at (ii) and (iii) of item (1) above.

(3) (i) A copy of the Cinema Carbons

(Control) Amendment Order, 1968
published in Notification Ne. S.0.
2543 in Gazette of India dated the
12th July, 1968, under sub-section
(6) of section 3 of the Essential
Commodities Act, 1955,
(i) A statement showing reasons fur
delay in laying the above Notifica-
tion. [Placed tn Library. Se: No.
LT-273/69]

(4) A copy of Notification No. G S.R.
416 published in Gazette »f India
dated the 22nd February, 1969, under
sub-section (3) of section 637 of the
Companies Act, 1956. [Placed in
Library. See No. LT-274/69]

(5) (i) A copy each of the following
Notifications regarding management
of the India Electiric Works Limited,
Calcutta  under sub-section (2) of
section 18A of the Industries (Deve-
lopment and Regulation) Act. 1951:-

(a] 8.0, 3278 published in Gazette of
India dated t1he 10th September,
1968.

(b) S.O. 3896 published in Gazetie of
India dated th= 3ist October, 1968.

(¢) $.0. 3973 published in Gazette of
India dated the 1Ith November,
1968.

(dy S.0. 4100 published in Gazette of
India dated the 15th MNovember,
1968,

(¢) S.0. 4200 published in Gazette of
India dated the 19th November,
1968,

(f) S 0. 4298 published in Gazette of
India dated the 27Tth November:
1968,

(g) S O. 4379 pnblished in Gazette of
India dated the 3rd December, 1968,
(il) A ttatement showing reasons for
delay in laying the above MNotifica-



